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AMENDMENTS

1. Amendment to Rule 3

In the proviso to rule 3, for the words “by telegram” the words “by Short
Message Service (SMS) or any other electronic media ” shall be substituted,

2. Amendment to Rule 12

In rule 12, for the figures and symbol “8.30" the figures and symbol “9 00"
shall be substituted in both the places and for the figures and symbol “1.30” the
figures and symbol “2. 00" shall be substituted.

3. Amendment to Rule 20
In rule 20,
(1) the words “and a half” si:all be deleted;
(if) in the third proviso, the words “and a half” shall be deleted.
4. Amendment to Rule 28

In rule 28, for the words “in writing” the words “either in writlng or submit
online” shall be substituted.

5. Amendment to Rule 40

In sub-rule (2) of rule 49, for the -words.“two rounds” the words “not more
than three rounds” shall be substituted.

6. Amendment to Rule 47

In sub-rule (2) of rule 47, for the words “If an answer to a question is an
interim reply, the final reply” the words “If an answer to a question is not given in
time as specified in sub-rule (1) or if the given answer is an interim reply, the reply
or final reply, as the case may be,” shall be substituted.

7. Amendment to Rule 55

Inrule 55, for the figures and symbol “12.30” the flgures and symbol] “1.00 *
shall be substituted. '




8. Amendment to Rule 56

In rule 56, for the figures and symbol “2.30” the figures and symbol *3.00 *
shall be substituted, ' '

9. Amen&ment to Rule 69

In sub-rule (5) of rule 69, for the words “circulated in the same mammer” the
words “copies circulated among the members before the date of introduction of the
Bill.” shall be substituted.

10. Amendment to Rule 70

. In sub-rule (4) of rule 7(); for the words “two motions” the words “one
motion” shall be substituted.

11, Amendment to Rule 143

In sub-rule (2) of rule 143, for the word, figures and symbal “ at 1.30 p.m, *
the words, figures and symbol “at 2.00 p.m, or on completion of the discussion
thereon, whichever comes later,” shall be substituted.

12. Amendment to Rule 153

In sub-rule (2) of rule 153, for the ﬁgures and symbol *1.30” the figures and
symbol “2.00” shall be substituted.

13. Insertion of new Rules 166A and 166B

After the rule 166, the following new margmal headings and rules shall be
inserted, namely:—

"Time Limit for Laying of regulations, rules, sub-rules, bye-laws etc.

166A; All regulations, rules, sub-rules, bye-laws etc., referred under sub-rule

(1) of rule 166 shall be made available for laying before the Assembly at the -

earliest and in any case not later than two months from the date of issuance of the

same, In case, any department fails to furnish any such documents within this

‘ specified time, the Minister concerned shall lay on the Table, a statement showing
‘the reasons thereof for such delay along with the rules, sub-rules, bye-laws etc.
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Laying of amnpal report/audit report of CnmpamesiAutonnmnus bndles!
Board!Corporadon etc., on the Table

166B (1) The annual report/audit report of Companies/Autonomous
" bodies/Board/Corporation etc., shall be laid on the Table of the House within the
time specified in the appropriate Acts or Rules.

(2) The concerned provision of the Act or Rules under which the aunual
report/audit report is being laid on the Table shall be- spemfled in the preface of the
report so laid.

{3) The anmual report/andit report of all Companieszutonomous
bodies/Board/Coiporation ete., unless otherwise specified in any Act or Rules in
this regard, shall be laid on the Table of the House within nine months after the
- completion of the financial year. In case, any department fails to lay the annual
report/audit report within the specified time, the reason thereof shall be laid along
with annual report/avdit report on the Table of the House by the Minister
concerned not later than thirty days after the expiry of the time so specified or at
the commencement of next session of the assembly whichever comes later.

{4) The Autonomous bodies which are bound to lay annual reports alone
shall lay the same on the Table of the House within six months after the expiry of
the financial year.

(5) The annual report and audit report of the non governmental
oiganizations receiving one-time grant-in-aid of X 50 lakh or more and those
receiving recurring grant-in-aid of < 25 lakh or more from the State Govemment,

~ shall be laid on the Table of the House within six months after the expiry of the
financial year.”

14, Amendment to Rule 172
For rule 172, the following rule shall be substituted, namely:—

“172. A Member other than the Speaker, the Deputy Speaker, the Chief
Minister, the Ministers, the Leader of Opposition and the Government Chief Whip
shall record his attendance on the days of sittings of the Assembly either marking
in attendance book maintained by the secretary or electronically and if any such
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member failed to record his attendance on any day, he shall be presumed to have
been absent from the Assembly on that day.”. '
15. Amendment to Rule 236
In rule 236,—

. (i) in sub-rule (5}, ihe following words shall be added at the end,
namely:— '

“The Subject Commiittee shall examine whether the reason thereof, put
forth for the delay in furnishing the action taken statement is satisfactory.”;

(ii) in sub-rule (6), the following shall be added at the end, namely:—

“If any of the government department fails to lay the Annual
Performance Report in time, the same shall be laid on the Table by the Minister
concerned along with a statement showing the reason thereof, for the delay, at the
earliest. The Subject Commitiee shall examine whether the reason thereof, put
forth for the delay in furnishing the Annual Performance Report is satisfactory.”.

16. Amendment to Rule 238
In'rule 238,—
(i) in the second proviso to sub-rule (1), the following shall be added at
the end, namely:— '

“In case if any government department fails to do so in time, the reason
thereof, shall be furnished to the Subject Committee and the Subject Committee
shall examine whether the reason given in the delay statement is reasonable.”;

(if) the existing provision given as item (c) to sub-rule (1) shall be re-
numbered as sub-rule (2) of rule 238; '

(iii) in sub-rule (2) so re-numbered vide item (ii} above, the symbol and
word “/regulations” shall be deleted wherever it occures.

17, Amendment to Rule 233
In rule 235,—
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() in sub-rule (2), after the words “A Subject Committee may,” the words
“if it desires to present a report to the House” shall be added:;

(ii) after sub-rule (4), the following sub-rule shall be added, namely:—-

%(5) Each Subject Committee may, if it desires so, present a Teport to
‘the Assembly on the basis of the discussion held under rule 235A.”.

18. Amendment to Rule 243

In rule 243, the words, “as soon as may be, after the commencement of the
financial year,” shall be deleted. '

19. Amendment to Rule 245

In rule 245, the words, “as soon as may be, after the commencement of the
financial year,” shall be deleted.

20. Amendment to Rule 248

In rule 248, the words, ;‘as s00n as may be, after the commencement of the
financial year,” shall be deleted. '

21. Amendment to Rule 255

In rule 255, the words, “shall subject to such rules as the Speaker may, in
consultation with the Leader of the House pl_'escribe,”. shall be deleted.

22, Amendment to Rule 261A

In rule 261A and its title, for the words “Women, Children and Physwally
Handicapped” the words “Women, Transgenders, Children and Differently Abled”
shall be substituted.

23. Amendment to Rule 261B
. In rule 261B,—

(i) in item (a) of sub-rule (1), for the words “women and children” the
words “women, transgenders and children” shall be substituted;

(if) in item (d) of sub-rule (1) for the words “physu:ally handicapped” the
words “differently abled” shall be substituted;
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(tit) in item (b) of sub-rule (2), for the words “women and children” the
words and symbol “women, transgenders and children” shall be substjtuted,

(iv) in item (c) of sub-rule (2) for the words “women and children” the
words and symbol “women, transgenders and children” shall be substituted;
(v) in item (d) of sub-rule (2), for the words “women and children” the
- words and symbol “women, transgenders and children” shall be substituted;
. (vi) in item (e) of sub-rule (2}, for the words “physically handicapped” the
words “differently abled” shall be substituted;

(vii) after 1tem (e) of sub-rule. (2) the following item shall be added,
namely:— '

“(f). any discrimination against transgenders by the government
depaxtments and public: authorities in providing education, public transport, health,
social security and other services.”

(viii) in item (a) of sub-rule (3), after the word “widows” the words “and
transgenders” shall be added;

(lx) in item (b) of sub-rle (3), for the words “physically handicapped” the
words “differently abled” shall be substituted and the words “and useful members
of the society” shall be deleted; '

(x) in item {c} of sub-rule (3), for the word “women” the words “women
and transgenders” shall be substituted;

(xi) in item (e) of sub-rule (3), for the words “physically handlcapped” the
words “differently abled” shall be subsmmed

(xii) after item (&) of sub-rule (3}, the followmg item shall be added .
namely:—

“(f) ensuring formal education and employmem for the ransgenders so
that the community shall be brought into the mainstream.” '

24, Amendment to Rule 261 J

In rule 261 J, after sub- rule (8) the followmg sub-rule shall be inserted,
namely:—
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“(8A) (i) to examine the complaints regarding,—

_ (a} personal grievances due to the usage of languages other than
Malayalam in the certificates, orders, minates of meetings, letters, circulars etc.,

issued from the varicus government institutions, quasi-government institutions,
public sector undertakings and such other institutions where Malayalam has been
declared as official language; :

(b} the non-availability of application forms and guidelines -
relating to the services and other benefits from guvemment in Malayalam

language,—
which may be received by the Committee directly or referred by the Speaker from
time to time;

(ii) to seek report or explanation from the Govemment Secretaries
concerned on the basis of a complaint under clause (i) or otherwise;

(itf) to suggest remedial measures on matters contained in any or all
of such complaints;”.

25. Amendment to Rule 304

In sub-rule (3) of rule 304, for the word “mght” the word “four” shall be
substituted.

'26. Amendment to Fifth Schedule
- In the Fifth Schedule- Subject Committees,—

(i) The entry “Legal Metrology” under the Title Committee I—Land
Revenue and Devaswom shall be deleted and the same entry shall be inserted
under the Title Committee XI—Food, Civil Supplies and Co—operauon just below
the existing entries.

(if) The emry “Information Technology” under the Title Committee
IV—Industry and Minerals shall be deleted,

_(iii) The entry “Afr Tramsport” under the Title Committee
V—Works, Transport and Communications sha]l be deleted,
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(iv) The entry “Science and Techmology (including Research)”
_under the Title Committee VI—Education shall be deleted.

. (v) The entry “Welfare of Minorities” under the Title Committee
XIV—Home Affairs shall be deleted and the same entry shall be inserted under the
Title Committee [X—YLocal Administration, Rural Development and Housing just
below the existing entries.

(vi) The entries “Information Technology”, “Air Transport”,
“Science and Technology (including Research)” shall respectively be inserted
under the Title Commitiee XIV—Home Affairs ]U.St below the entry
“Par]jamentary Affalrs”,

ofl. e, MNMYa)dhIVD;
arvEgol



